6087 Dethi High Court AGRAHAYANA 18, I.Isﬂ'f {SA‘KA) Strike by C.G.H.5.6688

Bill
Ffez & 7t ard q@t W @ W Al
S¥ A B wife F wwwl § g
R # EE |

#% § qraar g fe 9 gt gfoon
T & qwgh & Ard ag weqwar €
gfee & grar gedrgfoe & W1 gF 3a%
fore gorer fear mar @ fr 33w €@
A0E ¥ agraar gred gl Afws
WA wETEW %7 Aty wiefea w4 gQ
FEA1 Agal § fr a@ "gwar gaw
oY g=t wlm A w A oy g
2 WY feft ot AR & Faw g ad
faer aran & 1 =wTT w7 W91 wAAA O
¢ f\ =77 g% ®1 0% 9T gV £,
At w1 fae ws foed A aed g &
w13 aug § gfae g A% | AT w
faqq & f& g a7 aeen 97 g
AqTq WARTUTOO &1 AT AR &1 a7
TR & | AEAT T HilE vy grvex fiar
apor gE F wAmm §

T A% AW WX FET A
w7 wwplogt oF favaw T £ A aw
mmm ara A wgn awar 8 1 g%
o |y T A R eafeg &
ag Sra s A g fw dw & e
VT 7 ar v AT T 0T KT wAEpf
¥ famgw fawama 7 § W7 qmaTn
ol % AT A1 T dw
seT ¥ wagh 7 W orw wr
Fagdl 7 aT § 9 LA fean @
TA9) §W AO® ¥ AW grA Ag #
AT & 7 ¥W aTg ¥ ae far o
sifgm arfe srget AT wT OF ATETON
g & FIT W A o aw o
famey wnfuw feafa frdt gd & 37
2169 (Ai) LSD—S.

Doctors (C.A.)
oIt favia w9 ¥ goRTT W AT
arfgr | v A eoen frafe @
® 5awr § wiefeke ®@m a1 "
w1 s A v Ay 9F gfaer
WA Er Sy | Aa owgan § e
TRGT AT qieig aAAr wifgo are
LIC UG E G R AR L L
qTa g oav )

fesaft & wwav ag o griwE saw
foar o gy & wg ewvra & Gvg Ay
& & wgm § fe agi % ag am
w15 AV & 9%z g1 fi o Ayt wreH
agt 9r @y ¥ a7 I3 ® ;e ofy
wam gar & A1 3T sma o #
at gfewr @ addt o gad grbed
9 ot w7 gt Afew faedlt & griwrd
1 0% qIT §F ATL & wTOW ST
arfgr | gwr 9w o wdtw fi
wirtr @ afus §fer of wd §
wfwz §9 § T@1 77 2-2, 3-3, 4-4,
5-5 WYT 7-7 @e aa wry § Afeq
s feedry wYe af) oy arft &

§ A Rl & ama fo oy fedaw
T €A w771 WY S A e sqrr
wiwfea wear § fw w2 ow
arare AT w1 &€ AT K AR A
MTA §AW B A% TAT A T e
arfe o

16.65 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

THReaTENED sTRIKE BY CGHS pocross
1N Derwr—contd.

Mr. Speaker: We shall now take up
the Calling Attention Notice which
was held over yesterday.
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Shri §. M, Banerjee (Kanpur): Sir,
1 want to make one submission.
Yesterday there was only a news
item in the Press that there was going
to be u strike by the CHS doctors on
the 9th. We thought it was better not
to give & Calling Attention Notice
yesterday and wait for today. Teday,
Sir, when some of us gave Cailing
Atlention Notices about this  strike
which has teken place today, you
have been good enough to disallow
them. 1 only request, Sir, tha: we
should be allowed to put questions

Mr. Speaker: How can. I do it?
Once it has been brought on  the
agenda, no further notice is required.

Shri 5. M. Banerjee: It was nol un
the Order Paper.
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Mr. Speaker: Attention of the hon.
Minister was called yesterday. The
hon. Minister,

The Minister of Health (Dr, Sushila
Nayar): 1 had yesterday seen certain
. Press Reports regarding strike Lhreat
by sume doctors in the Central Health
Service if the Central Goverament
does not withdraw its order conscript=
ing two hundred of them to the Army.
No official notice about any thremten-
ed sirike had been reccived uniil this
morning when 1 received a telegram
about the strike. I have learmt this
morning that some of the doclors
have absented themselves from duty.
The Central Health Service Fules
were published on the 1st May, 1963
and the Central Health Service was
constituted on 1st Jenuary, 1966.
Rule 11A of the Central Health Ser-
.vice Rules provides that any person
appointed to that Service shall, if so
‘required, be liable to serve in any
Defence Service or post connected
with the Defence of India, for a
period of not less than 4 years in-
cluding the period spent on training,
it any. The Rule also provides that
(a) such a person shall not be re-
quired to serve as aforesaid after the
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expiry of ten years from the date of
his appointment; (b) shall not ordi-
narily be required to serve as afore-
said after attaining the age of forty-
five years,

The Defence Ministry needs medi-
cal men and a quola was fixed by
them for each State and the C.H.S.
As the House is aware the defence
needs are rather acute at present and
the Defence Ministry has desired that
the requisite number of doctors be
supplied by the CHS., In pursu-
ance of this requirement and the
aforesaid rules, a letter was sent on
the 3rd December, 1965 to certain
Heads of Institutions intimating them
that it had been decided to depute 117
officers to Army Medical Corps. The
doctors hag been requested to com-

plete the application forms for
Emergency|Short Service Commis-
sion. The forms duly completed

were to be returned to the D.GH.S.
by the 8th December, 1985. The offi-
cers are to be interviewed in the
office of the Director General, Armed
Forces Medical Services, on the 13th
and 14th December, 1965. I am sure
the House will agree that the CHS.
doctors should come forward to serve
the Armed Forces with readiness, as
has been done by doctors in several
States.

Shri 5. M. Banerjee: She has not
covered the demand.
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Shri D, C. Sharma (Gurdaspur): Is
it not & faet that the doctors wrote
a letter 1o the Director-General of
Health Services or whatever he s
called, asking for clarification of the
terms before they were sent to the
Army? 1 think it was written about
10 or 15 days ngo and they have not
received any clarification.  If  there
is any substance in this allegation. . .

Dr. Sashila Nayar: There wos no
question of clarifleation. Whatever
are their terms of service on the civil
side would be applied by the Military
authorities. T am nol aware of any
letter. .

Shrl D. C, Sharma: Did the Diree-
tor General of Health Services reccive
the letter? Did  the doclors  seek
clarification® Was any reply given to
them?

Dr. Sushila Nayar: To the best of
my knowledge, we have not veceived
nny letter asking for any clarification.

Bhri & M. Banerjee: If 1 have
heard the hon, Minister correctlv, she
has mentioned that the Defence Minis-
try wanted certain doctors and these
doctors have refused to go or are re-
fusing to go. 1 want to know whe-
ther it has been brought to the notice
of the hon. Minister that Dr. Sharmu,
Convenor of the Delhi Doctors Joint
Action Council has already written a
letter to the Prime Minister in which
among other things, he has =aid:

“Besides this, we will further
state that we are keen to join
the AM.C. but only after the
Central Health Service rules are
finalised to our satisfaction. . .”
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[Shri S. M. Banerjee]
He has also pertinently pointed out:

“Contrary to the assurances and
promises of the Health Minister,
more than forty doctors are being
transferred under the old, disput-
ed ang unsettled rules of Central
Health Service, 1963 and the
medical officers are supposed to
comply with the same by B8th
December, 1865, giving only a
notice of two to four days.”

I want to know whether this is a fact

, and it so, whether the hon. Minister
or the Deputy Minister has cared to
meet a deputation of doctors at this
hour when the country needs them so
much?

Dr. Sushila Nayar: We cannot in-
vite a deputation. No deputation has
asked to see the Minister or the
Deputy Minister nor have I seén any-
body. (Interruptions).

Mr, Speaker: Order order! let her
reply.

Dr. Sushila Nayar: A certain doc-
tor, who has styledq himself as the
Convenor of the Delhi Doctors Joint
Action Committee, has sent a Memo-
randum to the Prime Minister, a copy
of which was sent to us yesterday
and in that copy, he has mentioned
some of these things. But it has
nothing to do with any rules. The
rules under which they are being sent
were finalised in 1083 after the
Chinese invasion.

Mr. Speaker: These are the three
members. There was no other signa-
tory, 1 suppose,

Shri Shinkre.

16.15 hrs.
DELHI HIGH COURT BILL—contd,

Shri Shinkre: Although I fully
share and subscribe to the view ex-
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pressed by my hon. friend, Shri
Kamath. . .

Shri 8. M. Banerjee (Kanpur): I

thought he was putting a question on
the Calling Attention Notice,

Mr. Speaker: That is over. We are
now on the next item.
Shri Shinkre: . . .that this a very

important Bill, 1 regret to say that I
do not think that a strong case has
been made for the reference of this
Bill to a Select Committee. For,
after all, what this Bill aims at or
intends to do—to put in figurative
terms—could be said to be this; in-
stead of a hut or a shed or a barrack
that a person has today, he would be
given a proper bungalow to live in, I
do not know whether there is any
case for referring this Bill to a Seleet
Committee on that basis or otherwise
also.  Presently, the Delhi people
have a high Court provided to them
in the Circuit Bench of the Punjab
High Court. Instead of that Circuit
Bench, they will have in future, after
the adoption of this Bill and its pas-
sage into an Act, a fully constituted
High Court of their own. Constitu-
tionally, as you know, it is the in-
herent right of every citizen to have
his own High Court accessible to him
as closely as possible, and from the
Circuit Bench of the Punjab High
Court to a fully constituted High
Court at Delhi I think that it is only
an improvement, The people of
Himachal Pradesh who will be under
the jurisdietion of this High Court at
Delhi, as is contemplated in this Bill,
will also be benefited thereby, be-
cause ag everybody knows, the judi-
cial commissioner's court is only an
excuse for a High Court. Instead of
that, they will be having a fully con-
stituted High Court. Since Himachal
Pradesh cannot provide for a fully
constituted aulonomous High Court. it
is in the fitness of things that they
should be allowed to take advantage
of the High Court which is proposed
to be set up in Delhi.



